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Progress made in settinl' up SUPer 
Thermal Power Plants 

1559. SHRI MADHA VRAO SCIN-
DIA: Will the Minist~r of ENERGY 
be pleasica to state: 

(a) what progress has so far been 
made_ in setting up Super Thermal 
Power Plants in the country; and 

(b) whether any new projects for 
setting up of s uch plants are under 
consideration, if so, the aetai1s there-
of, indicating their estimated cost, 
capacity and sites? 

THEl MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) T he Na-
t ional Thermal Power Corporation is 
setting up Super Thermal Power 
Stations at Singrauli in UP (2000 
MW ). Kor ba in MP (2 .100 MW), 
R am-:igun dam i n Andhra Pradesh 
(::!100 MW) a nd Farakka in West 
Bengal (planned for 2100 MW with 
60'0 MW presently under exeeuti·Jn). 
All efTorts arc being made to ensure 
the timely completion of these super 
thiarmal station•. Unit No. 1 of 200 
M.W of Singrauli Super Thermal 
Power Station has already been 
synchronised on schedule in February 
1982. 

(b) The Inda-Soviet Technical 
0 .:>0per.a tion Agreement of December, 
1930 provide9 for Soviet assistance for 
retting up of a Super Thermal Power 
Station at Waid,han in MP. The FeasL 
bility Report ~nvisages the installa-
tion of 1260 MW comprising the 0 X 210 
MW units and associated transmission 
lines at an -.timated cost of 
Rs. 1110.42 crores. Out of which 
Sovi·et credit is likely tu be around 
300 crores. 

AppHcations pending before MRTP 
Commission 

1560. SHRI R. PRABHU: Will the 
Minister of LAW, .FUS TICE AND 
COMP ANY AFFAIRS be pl~ased to 
state: 

(a) total number of m:>tic-es/appli-
cation received under Sections 21, 22 
and 23 of the MRTP Act during the 
year 1980; 

(b) number 0 f notices/application~ 
under the above sections disposed of 
during the year 1980; 

(c) reasons for disposing 'Jf less 
number of applications/notices than 
those received; 

• ( d) steps propos•2d to be taken to 
expedite disposing of appli cations/ 
notices in future; and 

( c ) number Qf applications/notices 
under thes•.:? sections pending as on 
date? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMP ANY AFFAIRS ( SHRI 
A. A. RAHIM): (a) 184 n otices/appli-
cations were received by t he Central 
Gov~:;rnment und er S ections 21, 22 
and 23 of the M.R.T.P. Act, durin g 
the Year 1980. 

(b ) 102 Notic sf applica tions under 
the provisions referred to in part (a) 
of the question were disposed of by 
the Central Government during the 
yea r 1980. 

(c) and (d). M.R.T.P. Act being 
an economic legislation with far 
r2aching implications, the proposals 
have to be examined in <.!P.pth from 
the various connected angles in con-
sulte ti-Jn with other concerned Go-
vernment Departments. All proposals 
which were founct to be ripe for 
disposal after following the corrlplete 
procedural drill were decided during 
the year 1980. Every effort is being 
made and will continue t 0 be made 
to dispose of the cases within the 
quickest pos~·ible time. 

(re) 247 applications/notice under 
the provisions referred to iu part (a) 
of the question were pending with 
the Central Government as on 24th 
February, 1982. 




